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¢-FIR No.: 39330/19
PS-Sadar Bazar

20.08.2020
(Through Video Conferencing at 10.45 an.)

) Kunal. G

y

This is an application for releasing of accused Anuj (@
1

Ld. APP for the State joined through Cisco Webex
joined through Cisco Webe

5€ of accused Anus

Present :
10/.AS] Balwant Singh has also
[0 ¢ lectronically filed an application for relea

@ Kunal in the present case. It is submitted by 1O that accused was
anted bail vide order

1
4

Y lr“ Sted

in the present case on 14.07.2020 and he has been gre
svidence against

dated 22.07.2020. It is also submitted by 10O that there 1s noO €V
be released from the proceedings.

the accused, so. the present accused may

Heerd.

| have perused the application and record of investigation done

a against the

hyv 1O of this cese. Perusal of same reveals that there 1s nothing
1 s itseii

o

aforesaid accused except the disclosure statement which

‘nadmissible in evidence. Under these circumstances, the application ot the

10 is allowed. The aforesaid accused be released from the present matter
at this stage subject to furnishing of personal bond in the sum oi’ Rs.

5000/- to the satisfaction of the concerned Jail Suptd., if he is already

not released from J/C.
One copy of the order be uploaded on Delhi District Court

Website. Copy of order be also sent to the e-mail of SHQ pPS {jvil
N "

lines/Sadar Bazar. The printout of the application, reply and order be kept
e kep

for records and be tagged with the final report.
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FIR No.: 313/20

PS- Civil Lanes
Uls 279/304A Irc

20.08.2020
(Through Video Conferencing at 10. 30 am.)

leasing of vehicle bearing No.

This is an application for re

an superdart,
Ld. APP for the State joined through Cis¢O Wwebex.
Tiwari joined

Present :
husband of Mrs. Sushma

Mr. Dinesh Tiwari,

[hl’“llgh (Cisco webex.
ye said vehicle.

the owner of the abt

Mrs. Sushma Tiwari 1s
ame has been

Reply of 10 has been filed electronicaliy. Copy of §

sent to zpplicant electronically.
Perusal of reply reveals that insurance of the vehicle still pot gos

verified
In view of same, fel fresh notice be issued to SHO/1O with

direction to ver fy the insurance of the above said vehicle and file the report

by tomcITow.
Be put up on 21.08.2020.

One copy of the order be uploaded on Delhi District Court

py of order be also sent to the e-mail of SHO PS Civil

website. Co
[ ines/Sadar Buzar and to the email of applicant. The printout of the
application, reply and order be kept for records and be tagged with gh

report.
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1110 Nao. 11618
PS-Civil Tines

20.08.2020
¢ Throush Video Conferencing at 11 ) )

' . er N
Hation of superdari of vehicle b 5

e 3 curfﬂ
Fhis is o application for cance
DL 4C AV 737

present :  Ld. APP for the State joined through Cisco Webex

Mr. K.N. Joshi, Ld. Counsel for owner Mr. Sohan Lal Gupt has

also joined the meeting through Cisco Webex.
o = . = ’ - s beel
Rerly of 10 has been filed electronically. Copy of same ha:z be

sent to zpplicant/counsel for applicant electronically.

Perusal of reply reveals that charge-sheet 1s still 1o be fued ir

the present case. The status of accused as to whether he has been dec .arec
PO in the preset case or not, is not clear.

At this stage, Ld. Counsel for applicant wants 10 withdraw the

present application.
Hea-d. Request is allowed. So. the present application stands

disposed ofi as withdrawn.

One copy of the order be uploaded on Delhi District £ ourt
Website. Copy of order be also sent to the e-mail of SHO PS Civil

Lines/Sadar Bezar and to the email of applicant. The printout of the

report.
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